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FINANCIAL EXPRESS

TUESDAY, OCTOBER 13, 2026

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

DAUPHIN AKG HOTELS PRIVATE LIMITED OPERATING IN

HOTELS INDUSTRY AT KH-115 VILL CHHATTERPUR, GADAIPUR,
SOUTH WEST DELHI, NEW DELHI, DELHI, INDIA, 110030
(Under sub-reguiation {1} of regulation 364 of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2018)
RELEVANT PARTICULARS

1. Name of the Corporate Debtor Dauphin AKG Hotels Private Limited
_ along with PAN/CIN/LLP No.  |CIN: USS5101DL2010PTC208320

2. Address |:|f the registered office [KH-115 vill Ehhaitﬁrpil.u‘. Gél':lai;'-u'r,
| New Delhi-110030

Mo website
| The Corporate Debtor owns various parcels
_r_‘nf !_Fmrj s.utu.-at_a-:_i at Ba._:iqli. Himar:é_ﬁ_a! P_{a-;jl;;f;.h
Naot ascertainable from the available records

3. URL of website
4 | Delails of place whers majonty
 of fixed assels are located
5.| Installed capacity of main
| products! senices
B Cluanm:,. & value of main products’ | NIL
 services sold in last financial year |
Number of emplovees! workmen | Mot in the Knowledge of the Resodution
. _ . | Professional
&.| Further deleds including last avalatle | This information shall be made available by
fnancial siatements (with schadules) | RP, on request through ematl at:
aof ter yaars, kebs of cradiors, refavant | cirp.dauphinakghotels@gmail.com
dates for subsaguent avents of fhe and CC 1o cacsharora@@gmail.com
Jrocess ane Gvailabie at
8 | Eligebility for rasolution applicants | This information shall be made avaitable by
under saction 25{2)(h) of the RF, on request through email at
Code iz available at cirp.dauphinakghotelsi@gmail.com
and CC o cacsharoraf@gmail.com

128.10.2026

=1

10, Last date for receipt of expression

| of intenast
11| Date of issue of pravisional list of |07,11,2026
pmspeutwe resolubion applicants

12| Last date for submission of
cjections to provisional list

13 Date of issue of final fist of '22.11.2026
prospective resclution applicants |

14 Date of issue of information

memorandum, evalustion matrix
and request for resolution plan to
prospechive resciution applicants

1% Last data for subméssion of
resociution plans

18] Process email i 1o submil
Expression of Interest

Hota: Al stabehoddars, inchading Prospactive Resalulion Applicanis {PRA=], ame hersby infarmed fhat ks
CIRP parod of Dauphin AKG Halels Privaba Lmited aepored on 28,09 2026, An applcalian seeking an
dxlersnn of B0 days, Tor (he pariad rom 20002000 0 2812 2026, is darently pendeg adudicalion
befone e Hee e WCLT, Mew Dethi Bench ahereln arder ras been reserved on 12, 10,2026

Accordingly, all abave activiiss & furlher activises and actons in the SIRE shall remain subiect b tha
arders passad by the Hon'ble NCLT i respect of the extension apakcation -

Harsh Kumar Arora

Resolubion Professional of Dauphin AKG Hotels Private Limited
IP Regn. No: IBEL IPA-O02! IP-NOOE36/2019 202001 2610

AFA Valid till 31 12 2027

Address: 'BLA Elysium’, 2rnd Floor, Shop Plot Mo, &

Market East Punjabi Bagh, East Punjabi Bagh, Mew Deihi-110026
E-Mail Id: cacsharorai@gmall.com

Process Email: cirp.dauphinakghotelsigmail.com

'12.11.2026

27 11.2026

127.12.2026

' cirp.dauphinakghotelsi@gmail.com

Data - 13103034

ARKA FINCAP LIMITED

Regd. Office : 2504, 25 Floor, One Lodha Place, Senapati Bapat Marg,

Lower Parel, Mumbai - 400013 Maharashtra, India

DEMAND NOTICE

NOTICE UNDER SECTION 13 (2) OF SECURITIZATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

I, the undersigned being the authorized officer of Arka Fincap Limited (“AFL”), hereby give the following notice to the
below mentioned Borrower(s) who have deliberately failed to discharge their legal and contractual liability(ies) i.e.
defaulted in the repayment of the loan amount i.e. principal as well as the interest and other charges accrued thereon
under the Loan against Property advanced/granted to them by Arka Fincap Limited and as a consequence thereof,
the said Loan(s) have become Non-Performing Assets (NPAs) in the books of the AFL in accordance with applicable
RBI regulations. Accordingly, Demand Notice(s) were issued to them under Section 13 (2) of Securitization and
Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002 and rules there-to (“SARFAESI
Act”), on their last Known addresses through Registered Post but the notices could not be served to all of them
for various reasons. As such the said Borrower(s) are hereby intimated/put to notice by way of publication of this
Demand Notice to clear their entire outstanding dues under the Loan against Property facility(ies) availed by them
from AFL against securities created by them in favour of AFL, the details of which are specified hereunder:

LOAN BORROWER(S) DETAILS DEMAND NOTICE DETAILS AND NPA DATE
ACCOUNT NO.
2002038915 | BORROWER: Rs. 3,06,47,341.09/- (Rupees Three Crore Six

M/s. BALAJI SEEDS CORPORATION
CO-BORROWERS:

Lacs Forty-Seven Thousand Three Hundred and
Forty-One and Paise Nine only)

1. Mr. MOHIT CHUGH Demand Notice Date : 09/10/2026
2. Mrs. SWETA CHUGH NPA Date: 03/10/2026

Property Details: All that piece and parcel of the Entire Third Floor portion With Roof Rights part Of Freehold
Built-UP Property Bearing No. 247, Land Area Measuring 320 square yards., situated in the Layout Plan of the
Delhi Bengali Hindu Co-operative House Building Society Ltd., Colony presently Known as “Tagore Park” Delhi.

This substituted service/publication of Demand Notice(s) is being made as per the provisions of SARFAESI Act.
The above mentioned Borrower(s) are advised to make the payments of all the amounts mentioned above along
with Other Charges as applicable thereon, within 60 days from the date of publication of this Demand Notice failing
which (without prejudice to any other rights and remedies available to AFL under the terms of Loan Agreement and
applicable laws including without limitation further steps for taking possession of the Secured Assets/Mortgaged
Properties specified above and subsequent sale/auction of the same towards recovery of the outstanding loan
amounts, shall be initiated under the provisions of Section 13 (4) of the SARFAESI Act. The aforementioned parties
and/or any other person acting for and on their behalf are also advised not to sell, transfer, dispose of, alienate,
encumber and/or create any third-party rights or interest in any manner in the above-mentioned Secured Properties
mortgaged in favour of AFL on first exclusive charge basis.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available,
to redeem the secured assets. You are further requested to note that as per Section 13(13) of the said Act, you
are restrained/prohibited from disposing of or dealing with the above Secured Assets/Mortgaged Properties or
transferring by way of sale, lease or otherwise of the Secured Asset without prior consent of AFL.

“Any person who contravenes or abates contravention of the provision of the SARFAESI Act or Rules made there
under, shall be liable for all the consequences including imprisonment and/or penalty as provided under the Act.”

In case of discrepancy in translation, the English version shall prevail.
Place : Delhi

Date :13/10/2026

o
4 K? rlos K arﬁmup Company

The mark Hiroskar in the status

Sd/-Authorised Officer
ARKA FINCAP LIMITED

s line i olwned by Kirlpskar Propretady Limited and ARKA Fincap Limited [5 the parmitted Lser

| Place: New Dalhi Contact No.: +51 95101 62023 |

f = HERO HOUSING FINANCE LIMITED

Registered Oifice; 09, Communify Canlre, Basanl Lok, Vasanl Vikar, Mew Delhi-110057
Branch Oflce: 3rd Floor, A6, Sectard, Mokla, Gautam Buddha Magar, Uil Pradesh-201301
PUBLIC NOTICE (SALE OF IMMOVABLE PROPERTY THROUGH PRIVATE TREATY)
[Matice of Sale by Private Treaty urder Bule & read with Bule 9 of Secwdly Inferesd
(Emorcement) Rules 2002]

Matica is hereby given ba e publc 5 ganaral and 1o the borowerico-borower | Bornowars”) inparficular
thal below descrbed secured asselt which is mortgaped o Hero Housng Financa Lid (*Secured
Creditar”), poeseszion afwhich has been taken by the Suthonsed Cfficarwil be sold on “As Is Where 5",
Az ls¥Whet |s" And “Whetever There |57 basis by way of Privale Traaty,

The s by privale trasty wil take placa any day after fifieen days (15 Days) from the data of this
,.mLf.ah'm The |:|-'-Is|=: &E mone [.".EI"hElJEﬂ!.' r"nnr' cined harein I:-e::uw

Lean Name DTEurrmn:s:h' Co- Date of | Reserve Price {RP| Type aof
Aeeaiin Borroweris)l Guarantoris)| Demand Nolice & Eamess Money | Pozsession
Ne. Legal Heirfs)' Legal Rep. Depesit {EMD]
HHFGAZHOUZY | HASIM KHAN, SHAYNA 12.06.20 26, | Rs. 11,40 000, Fhysical
0000315230 & WIFE OF HASIM KHAMN, | Rs. 23,28 4450- as )
HHEGAZIPL210 | RAJAULLASONOF | ont1210-2026 | Re.114.000:
Q015251 MOHD SAHABUDDEEN

Description of property: Fial Mo UGF-4, Upper Ground Flooe, Rear rght hand side, without roal nghts,
WG, Built On Piot-A-58, part of Khasra Mo, 350 kaving area measunng 480 sq. 244,60 =5, mirs, Rai
Wihar Sehican faas Samili Limiled, Willape- Sadullabad, Tahsil Lo, Disticl- Ghaziabad, Ular Pradesh-
201102 porsisting of bwo bedrooms, one drawing room, pne ltchan, o oilats, bafiroom. Flat Boundad
byt East Cammen Passage & Flal No. UGE-3, Wast: Plal Moo A- 58, Norlh: Common Passage & Fial Ma.
LHGF-1, Somalhe Db s propety

'ﬁn?h'inﬁsj[ﬁamam.shm 01.05.2026, s, 20,12, 219 as | Rs.10,00.000- |

00 F‘hj'slc'-all j
24000051869 | Kavita Mishra on 12-10-2026 | Rs, 100,000

Dascription of property: Flat Mo, UGF-4, Upper Ground Floor Rear RHES wihout roof nghts. silugdad on
Plod Mo, B-7%, Khasra Moo 218 having area measunng 400 sq. 1L La, 37 16 5. miss, Rail Vihee Sahkar
Fayas Bamill Limsted, Wiage Sadullabad, Tehsd Lonl, Distdicl Ghaziabad, Ut Pradesh- 301102
conssting of i edrogms, one deawing rmom, one kikchen, twa tailetbathooom, sad Baicony. Bounded
By Morth; Commion Passage And Flat Mo, LGE-01, Esst: Flgt Mo, UGF-0E, South; Other's Progery
Wdesd; Flod Ma. E-TH

HHFNOIHOU | Ravi Haﬂjan I{'urna{. | 01.05.20286, Rs, 20,73,552(-

Rs. 6.30,0004- | Physical
23000034525 | RaniKumari | asen 12-10-2006 | _Rs. 83,0000 |

Dasx:rlptlm-pfpt‘npaﬂy Flat N, UGF-03 UcpﬂrGrqulﬂ Floar Rear LES without m[swhls Plal No. A-

1352 Knasra ho, 347, having area measunng 250 sg. tie 44,50 5q, mirs, Rail Vikae -Eﬁl'l.;!l.i]rl.l".n.,:‘-'g.ﬁih'ﬂlll
Led., Wiltage Sadukahad, Tehail Lonl, Distnct Ghazisbpd, Utiar Pradesh- 201102, Bounded as; East
SodetyDaad Erd, Wast PlotMo A-133, Narth: Ciher's Proparty, South: Road 0 wide

HHFHEPHOU | Ramvear San of Chahairam, il]1 05.2026, Rs. 16.99,742% | Rs, 570,000/ | Physical)
21000015942 | Monika daughter of Bhagwal | as-on 12-10-2036 Bg. 57000
Description of property: Flal Ma-7, Second Flaor {Top Floar), back side wilh raof right, sibuated on Plod
b, A-50 (Remaning Part| Ganga Vihar! Saduliabad, Pargana Lore. Ghaziabad, Uttar Pradesh-201102
covered anan measuring 5050, w5 41,805 Bq. mirs, conaisting of ena bedroom, one drawing naom, ane
kitchen, ane boded and ane bathroom: Boundad by: Karth; Remainirg Pariian of Plat Mo, A0, East: 30 F
vade Road, South: Plal Moo -39, 'Wast Plal No.a- 57

HHFLAXHOUZ4000046025 | Rahul Mishea, |14.05.2026, Rs. 22 92602 |Rs, 11,80,0000-| Physical]
Finki Mishra as on 12-10-2028 | Bis. 1,98 0000- i
Doscription of propery: Flat Mo FF-02 First Floor, From LHS Parian Wilkaut Roof Raghts Situaied On
Plot Mo B-d2, Khagra Mo-217, Having Areg Meamnl*ag 450 5 FLLe 4181 3q. Mus, Bal Vikar Sahkar
Awas Samiti Limited, Y¥age Sadullabad, Tehsd Lonl, District Ghaziabad, Utkar Pradesh- 301102
corssting of twa bedrooms, ane drewing room, one kichen, two taietbathroom, end baicony. Bounded
By: North: Flat Ho. FF-04i Oihes's Propariy Eask: Flat Mo, FF-01/ Plal Mo. B-41, Swuthc 33 FI Wics Road,
Wiesl: PlolMa. B-43
HHFNSPHOU13000004440 | Bharaf Prasad, |12.06.2026, Rs. 17,66.516- |Rs, 630,000 | Physical
& HHFNSPIPL19000004628 Suchita Kashyap as on 12-10-2026 Rs. 63,0040
Description of property; Fialng. SF -3, Second Floor Rear Sade, L1LG,, Pt No, B-8, Khasra No. 234,
Rall Vihar, Vilage- Sadulabad, Pargana And Tehall Lonl, Ghamahad, Ustar Pradesn - 301108 {coverad
Araa Massuring 300 Sq. Ft Le. 27.86 Sq. My ). Bounded by Morth: Plat Mo BT, East: Plat Mo, B -12,
Souh: FliotMe. B-Tand 10, Wast: 30 FLwida road
HHFLAXHOU Wazid AlL, Shahna 14,05, 2026, Rs, 28,81,040/- |Rs. 16,00 000)-| Physical
ZI000080185 | daughler of Jalsuddin s on 12-10-2026 R, 1,60, 004/
Descripilan of property: Flat Mo, SF-3, Second Floar Front LHS With Rood, HIG, Plod Mo B-14, Khesre
Mo 235, Block- B, having area measuring 620 =1, f .2, 57 60 sq mirs, Rail Vihar Sehkari Awes Sami
L., Village Sadudlabad, Tabsil Lani, Dislect Ghazabad -201102 Boundad By: East 251 wide road |
Entry, West, Plod Mo B-6 1 5F-1, Marth: Pal Mo B-15/ 3F-2; Sauth, PlalMe B-13
HHFE.&.II-IDL?E‘JMMIEMEWWEH Shamma, | 01.05.2026, Rs.12,64.834) |Rs. 6,20,000/- | Physical
| Mayurl Sharma | as on 12:10-2026 | Rs. 63,0001- |
Degcription of property: Flat Mo UGF-2, UGF, L1G , Front {LHS) wighoud rooéd '1|:h15 Faving coverag
arag measunirg 41805 5q. mins i.e 450 5g. i consisling of one bedracm, cna Ura'.'.-ngu:lmlncrm'n e
kichan, ong lelethafroom, conslrucled an, Plol Me-53, part af Bhasra Mo -B8, Akashwars Civi Wing,
Akash Yihar, \Vilage Saduliabad, Pargana And Tehsd Lo, Destricl Ghazabad, Uar Pradésh-201102
Boundied By: North Fla' Hi L--!.=r {11, East: 30 it wide road on Grourd Fioor. Souih) Plot No. 94, West

e m—

“HHFLARHOU HEEHEﬁ}i'I'sIrTJ{EEs'ﬁ;H:ﬁ;| 14.05.2026, Rs.14,67.3230- [Rs. 6,00,0000-| Physical
22000029880 |  Singh Ms Cotion Wilks, ason12-10-2026 | Rs. 60.000
Suresh Kumari

e ——————————

REGD.ADI DASTUAFFICATION I BEAT OF DRLIMW
NEWSPAPER PUBLCATION / BY ALL PERMISSABLE MODES

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL-I, DELHI

4™ FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI-110001.
SALE PROCLAMATION

R.C/353/2024

CANARA BANK Vs. AARUSH EXTRUSION PVT LTD
PROCLAMATION OF SALE UNDER RULE 38, 52{2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READWITH THE RECOVERY OF DEEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 19583,

(CD 1)AARUSH EXTRUSION PVTLTD, 20631 FF, GALINOC.G, CHUNAMANDI, PAHARGANJ, NEW DELHI-110055
ALSOAT :PLOTNO.B13, 0-2, RIICC INDUSTRIALAREA, KHUSHKHERA, DISTT ALWAR (RAJASTHAN)

(CD 2) CHANDER PRAKASH PABREJASIO DEV RAJ PABREJA,

(CD 3) ANJU PABREJAW!O CHANDER PRAKASH PABREJA,

(CD4) SACHIN CHAWLAS/O SUBHASSH CHAWLA,

(CD2)TD (CD4) RID G-303, SA| BABAAPARTMENT, SECTOR-8, ROHINI, DELHE-110085

(CDS) DEV RAJ PABREJASIO HEM RAJ . R0 92, SHARDANIKETAN, PITAMPURA, DELHI-110034

The under mentioned property will be sold by Public E-auction sale on 20/11/2026 for recovery of sum of Rs.
43,4958 41948 (RUPESS FORTY-THREE CRORES FORTY-NINE LACS FIFTY-EIGHT THOUSAND FOUR
HUNDRED NINTEEN AND PAISE FORTY-EIGHT OMLY) plus interest and cost payable as per Recovery Certificate
is_?ged by Hon'ble Presiding Officer, DRT-| (less amount alredy recovered, if any). from AARUSH EXTRUSION PVT
LTD.

DESCRIPTION OF PROPERTY

Mo. | Description of the [Revenue| Details of |Valuation |Claims, if any, | Reserve Price | EMD 10% of
of | property to be sold |assessed|/a n vy |also state|which have|below which|Reserve
Lots| with the names of |yp0n the encumbr |Valuation|been put/the property|price or
the co-owners | .....qv or|ance to |given, if|forward to the| will not be|Rounded

where the property i
belongs to the any partwhich |any by the | property, and|sold off

defaulter and any thereof property |Cerfificate lany other
other person as co- isliable |Debtor k n e wn
owners particulars
bearing on its
nature and
value
1. 2. 3. 4, 5. 6. 7. 8.
1. | PLOT NO. 613 (Q2), | Not 1'Hn:r1 No MNot Rs. 3.42 Rs. 34.20 |
BLOCK G1, RICO | known known known CRORES LACS
INDUSTRIAL AREA,
KHUSHKHERA,

RAJASTHAN
OWNED BY
DEFENDANTNO. 1

1. Auction/bidding shafl only be through onfine electronic mode through the e-auction wabsite i.e, hitps./fbaanknet.com

Z, The intending bidders should register the participation with the service provider- well in advance and get user ID and
pagssword for parbcipating in E-auction. |t can be procured only when the requisite earnest money is depasitad In
prescribed mode below.

3, EMD shall be deposited latest by till 05:00 PM on 181172026 in Wallet Bank Asset Auction Network (BAANKNET)
hitps:/ibaanknet.com EMD deposiled thereafter shall not be considered for participation in the e-auction.

4. In addition to above, the copy of PAN Card, Address Proof and Identity Proaf, E-mail 1D, Mobile Mumber, in case of the
company, copy of board resolution passed by the Board of Director of the company or any other documient confirming
reprasentation/attorney of the company and the Receipt/ Counter File of such deposit should reach is the said service
provider through e-auction website by uploading softcopies on or before till 05:00 PM on 18/11/2026 and also hard copies
alongwith EMDs deposit receipts should reach at the Office of Recovery Officer-ll, DRT-I, Delhi by 18M11/2026. It is
also held that earmest money of unsuccessful bidders shall be returned back in the respective accounts of such bidders
through the same mode of payment.

5. Prospective bidder may avail online training from sarvice provider:

Mame of Auction Agency Bank Asset Auction Network (BAANKNET)

Mr. Uday Jadhav [Authorised Officer of Baanknet)
+01-2320878255

$uppurt.EA_AH1{HET@p5balllance.cum; 8291220220

Contact person
Helpling Nos,

Helpline Email Address

Description of proparty: Flal No. FF-04. Frst Floar, Raar RHS Without Rioof, LG, Builf on Piol Baanng
No: A8 Admeasurng 342.00 5. Faed, Silualed al Khasra Mo 340, a8 Rail Vihar Sahhkan Aavas Sami
Lid,, Vilage Sadullabad, Pargana Lor, Tehsd and Detrd] Ghanangd, Utser Pradesh-2011 02 cansisling
of one bedroom, one drawing room,cne Kitchen, one iollel, balheoom & balcony, Plat ko, A-94 Boundsd
| By; Hh:rlh-.,ﬂ FEE'1 Wiude ﬂu:a-n East Plot o, A5

Mob- 8802370415 Email ID; ershad alli@herohficom

Private Treaty o be execubed any day on or afler 30/10/2026, Purchaser dentified

Tha untemignad as Authanzed Oficer of Hara Howsing Finanea Lid, has taken aver possasgion of tha
schadula propartyfies) usd 13(4) of the SARFAESE Act 2002 all previous attempd i uction thraugh
iriting public bid dailed Hence, Public &t large s beirg infatmed (hal the sscurad prapestyiias) ag
man kel aoie ane deadaake [or sale, (heough Prvata Trealy, a5 per e barms aghesate 1o HHEL lor
reatsalaon ol HHFLU s dues on “AS5 15 WHERE 15 BASIS" and “AS E5 WHAT 15 BASIE"

Standard bterms & conditions for sabe of property through Privade Trealy are as ender:

1, & throwgh Privale Trealy will beon “A3 |5 WHERE |5 BASIS" and "AS |5 WHAT IS BASIS™. Thus,
ne publc bed shall ba invited, 2, Bid increment amaunt shal be Bs 15,000 (Fifteen Thouwssand Only) for
Resapva Prica tll 25 lakds, Re 26,000 (Twenly-Five Thovsand Only) for Besene Prices gbowe 25 Lakds
50 lakh, R= &0,000 (Fifty Thousand Only) for Resane Prica ebove B0 Lakh Gl 1crore, Rs 1,000,000 {1
Lakh Omily} o Rasene price Beyond 1 Crana, 1.5uch purchaser shall e raguired fo deposit 25% of the
sale corsiceration on thie next waorking day of mecepl of HHEL'S acceplands of pffer for purchase of
prapedty ardd the remaning amourtadthin 15 days fereafier. 4, The purchaser has o depasit 10% of the
affered smount alorg with appfication which wili be adusiad againsl 25% of the deposit to be made a5 par
clause (21 abowe, 8, Failuna fa ramit tha amound as required urder dause (2) above, Wil causa lofeibue
al anelnl-arasly paid induding 10% of B amcunl il aleog s appicaton, B In cass af nan-
acceptance of affer of purchase by HHFL, the amound af 10% pad alang with the application wik be
refunded wihout zny intenesl, ¥, The propertyis being sold with all the exising and futurs encumbranceas
whathar known or unkrawn o HHFL. Tha dutharized Officar! Secured Credéar shall nal ba responsible
o anl way or ary Bind-pacy dams! nghls! doss, B Tha purchasar should condut dus diigance g all
aspects refated B the propety (under sak (Rroug o peivate treaty] to bisher satistacton, The purchaser
shall nat be erditlad fo maka any dam ageinst the Authorized Officen’ Secured Craditorin Sis regard sl a
lerdais. 8. The HHFL resesves the right Yo rajact any offer of purchase wihoul Bssigning any reason.
10 tase of mora than ana affer, the HHFL will accapd tha highasl affer and {hens shall ol be gry claim
agans] HHFL fram ursuccessil affenen, 11, The inleresiod partiesmay contact Mieduthonzed Oficer tr
furlher detallsFclarifications and for subsmitting Seir application. 12. The purchaser has o bear all stamp
dudy, registration fee, and other expensas, taxes, duties in respect of purchase of the property. 13, Saie
shall bain Bccordance with the pravisions of SARFAES Act! Rutes. 14.For property details and visit to
property contact to Ershad Al ( BB022T0415 | ershad.ali@herohflcom [ and Shekhar
Singh'aT115222 75 shakhar.singh@harohil.com.

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR MORTGAGDR

The abowa-menlianad Borrowear! Martgapariguananions ard hareby nolced 1o pay fe sum-asmenlionad
I D Molice under secton 1302 willy as an date Flerest and axpensos betane the date af Sal
Fating which the property shal be sofd Srough Private Treaty and batance dues, if any, will be recovered
with irder=st and cost from you a5 2 Bormawans)

Far deiailzd terms and condiions of the sale, pleass refer io the link pravided in
htips:ifuatherghomefinance.in/hero housinglother-notice  on Here Housing Finance Limited |
Sacured Creditor's| website Le. www.herohousingfinance.com
Date: 13-10-2028

Place: DELHENCR

Far Hero Housing Firance Lid,
Authorisad afficer

Bank officer Mr. Manoj Kumar, Chief Manager, Mabile : 011-26513121; 8826933887

6, Prospective bidders are advised to visit website hitps:(/baanknet.com for detailed terms & conditions and procedure of
sale bafora submitting their bids

7. The property shall not be sold below the reserve price.

8, The property shall ba sold in 01 lot, with Reserve Price as mentioned above lot.

8, The bidder shall improve offer in multiple of Rs. 1,00,000/- during entire auction parod.

1. The property shall be sold "AS 1S WHERE BASIS" and shall be subject to other terms and conditions as published on
the official website of the e-auction agency,

11. The highest bidder shall have o depaosit 25% of his final bid amount after adjustment of EMD already paid In
Wallet Bank Asset Auction Network (BAANKNET) hitps:/baanknet com by immediate next bank working day by 4:00
P.M. through Damand DraftiPay Order favourning Recovery Officer, DRT-I, Delhi A/C. R.C. No. 353/2024

12, The Successful bidderfauction purchaser shall deposit the balance 75% of sale consideration amount on
before 15th day from the date of sale of the property. if the 15th day is Sunday or other Holiday, then on
immediate first bank working day through Demand Draft/Pay Order favouring Recovery Officer, DRT-, Delhi A/C.
R.C. No. 353/2024. In addition to the above, the purchaser shall also deposit poundage fee @1% on total sale
consideration money (plus Rs. 10} through DD in favour of The Registrar, DRT-, Delhi.The DD prepared towards
poundage's fees shall be submitted directly with the office of Recovery Officer, DRT-l, Delhi.

13. In case of default of payment within the prescribed period, the depasit, after deduction the expansas of the sale, may,
if the undersigned thinks fit, be forfeited to the Government Account and the defaulting purchaser shall forfeit all claims to
the property ar the amount deposited. The property shall be resold forthwith, after the issue of fresh proclamation of sale.
Further the purchaser shall also at be liable to make good of any shortfall or difference betweaen his final bid amount and
the price far which it is subsequeantly sold.

14, Schedule of auction is as under -

Service of notice by all modas 191012026

Inspection of property 03/11/2026 From 1:00 pm to 4,00 pm

Lastdate of receiving both p d-;slc:al bids alongwith proofof | 18/11/2026 Up to 5.00 pm

earnest money and uploading documenis of auchon

agency portal

Date and Time of E-Auction: 20/11/2026 Between 12:00 Noon to 01:00 PM

15. The Recovery Officer has the absolute right to accept or reject any bid or bids or to postpone or cancel
the e-auclion without assigning any reasons.
Issued under my hand seal of this Tribunal on this 22/09/2026.

Niranjan Sharma

Recovery Officer-ll
DEBTS RECOVERY TRIBUNAL-l, Delhi

PHYSICAL POSSESSION NOTICE

a |anch office; ICICI Bank Limited Plot Mo-23, Shal Tawer, 3rd Floor, Mew Bohtak
ICICI Banlkk ¢ oo Bagh, New Delhi- 110005

The Authorsed HCIC Bank Offlcer under the Securtisation, Reconstruction of Financial Assets ond Enfarcement of Security
Inberest Act, 2002 and in-exercise of the powers conferred under section 13{12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued Demand Motices 1o the borroweris) mentioned below, to repoy the omount mentioned in
the Motice within 60 days from the dote of receipt of the said Motice

Having failed to repoy the omount, the Motice is issued to the borrower and the public in general that the undersigned
has taken possession of the property described below, by exercising powers conferred on him'her under Section 13(4)
of the said Act read with Rule 8 of the sgid rules on the kelow-mentioned dates. The borrower in particulor and the
public in general are hereby cautioned not to deal with the property. Any dealings with the property will be subject to
charges of ICIC] Bank Limited.

5r.| Bﬂ:ﬂgmpertf}tﬁﬂ : Description of Proparky Hliluﬁ'f::: ?fADurnu?u_:l NrI;r e
| Fo f F ; > obice/ Amount in

NU"'l Account humhw Doty gf-Fivysicat Fozreeqon Demand Motice|[Rs) | Branch

1. Maohd Amir/ Mohd Agib Abid/ | Part of Khet No 340 Boruaola, jofrobod Porgona & Fetruary Aligarh
|Shahind LBALIDOOOA9157E7 | Tehsil Koil Aligarh 202001/ October 08, 2026 21, 2025
| As. 12 4508253/

The above-mentloned barrowers{Siiguarantars(s) isfore hereby ssued a 30 doy Notice to repay the amaunt, else the
mortgoged properties will be sold after 30 daoys from the date of publishing this Notice, s por the provistons under Rules B
ond 9 of Security Interast (Enforcement) Rules 2002
Dote: October 13, 202G,

Flece: Aligarh

Sincerely Authorlsed Officer,
Far ICICI Bank Ltd j.i

OFFICE OF THE RECOVERY OFFICER-I

DEBTS RECOVERY TRIBUNAL-II, DELHI,
4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI - 110001

SALE PROCLAMATION NOTICE

T.R.C.NO. 451/2022

Punjab and Sind Bank VS M/s MR. KUTTAPPAN. K. PRABHAKARAN

PROCLAMATION OF SALE UNDER RULE 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993.
CD#1: Mr. Kuttappan K Prabhakaran S/o Sh. K.K. Kuttappan R/o 115, Amit Chand Khand, Giri Nagar, Kalkaji New Delhi
Also at: Usha General Store, A-140, Sunlight Colony-II, Hari Nagar Ashram New Delhi-110014
CD#2: Ms. UshaPrabhakaran, W/o Sh. Kuttappan K Prabhakaran R/o 115, Amit Chand Khand, Giri Nagar, Kalkaji New Delhi.
Also at: Usha General Store, A-140, Sunlight Colony-Il, Hari Nagar Ashram New Delhi-110014

CD#3 Mr.Mohd Afaq Khan S/o Sh. Mohd. Haseeb Khan, R/0 631/9, Zakir Nagar Okhla, New Delhi.

1. Whereas Transfer Recovery Certificate No. 451/2022 in OA No. 479/2015 dated 21.12.2015 drawn by the Presiding Officer, Debts
Recovery Tribunal-Il for the recovery of a sum Rs. 11,30,608.40/- (RUPEES ELEVEN LAKH THRITY THOUSAND SIX HUNDRED
EIGHT AND PAISE FOUR ZERO ONLY) alongwith pendente lite and future interest @ 25.% per annum from the Certificate debtors
together with costs and charges as per recovery certificate from the date of institution of suit.

2. Auction/bidding shall only be through online electronic mode through the e-auction website i.e. https://baanknet.com

3. The intending bidders should register the participation with the service provider-well in advance and get user ID and password for
participating in E-auction. It can be procured only when the requisite earnest money is deposited in prescribed mode below.

4. EMD shall be deposited latest by till 05:00 PM on 27.11.2026 in Wallet Bank Asset Auction Network (BAANKNET)
https://lbaanknet.com EMD deposited thereafter shall not be considered for participation in the e-auction.

5. Inaddition to above, the copy of PAN Card, Address Proof and Identity Proof, E-mail ID, Mobile Number, in case of the company, copy
of board resolution passed by the Board of Directors of the company or any other document confirming representation/attorney of the
company and the Receipt/Counter File of such deposit should reach to the said service provider through e-auction website by
uploading softcopies on or before till 05:00 PM on 27.11.2026 and also hard copies alongwith EMDs deposit receipts should reach at
the Office of Recovery Officer-L DRT-II, Delhi by 27.11.2026. It is also held that carnest money of unsuccessful bidders shall be
returned back in the respective accounts of such bidders through the same mode of payment.

5. Prospective bidder may avail online training from service provider:

Name of Auction Agency Bank AssetAuction Network (BAANKNET)

Contact persons Authorized Officer of Baanknet

Helpline Nos. +91-8291220220

Helpline Email Address Support BAANKNET@psballiance.com

Bank officer Mr Pranav Prashar 7529052424 email- pranav.prashar@psb.bank.in

6. Prospective bidders are advised to visit website https://baanknet.com for detailed terms & conditions and procedure of sale before

submitting their bids .

The property shall not be sold below the reserve price.

The property shall be sold in 01 lot, with Reserve Price as mentioned above lot.

The bidder shallimprove offerin multiples of Rs. 1,00,000/- during entire auction period .

0 The property shall be sold “AS IS WHERE BASIS” and shall be subject to other terms and conditions as published on the official

website of the e-auction agency.

11. The highest bidder shall have to deposit 25% of his final bid amount after adjustment of EMD already paid in Wallet Bank Asset
Auction Network (BAANKNET) https://baanknet.com by immediate next bank working day by 4:00 P.M. through Demand Draft/Pay
Orderfavouring Recovery Officer, DRT-II, DelhiA/C. T.R. C. No. 451/2022

12. The successful bidder/auction purchaser shall deposit the balance 75% of sale consideration amount on or before 15th day
from the date of sale of the property. If the 15th day is Sunday or other Holiday, then onimmediate first bank working day
through Demand Draft/Pay Order favouring Recovery Officer, DRT-I, Delhi A/C. R. C. No. 451/2022. In addition to the above, the
purchaser shall also deposit poundage fee @1% on total sale consideration money (plus Rs.10) through DD in favour of The
Registrar, DRT-I, Delhi. The DD prepared towards poundage’s fees shall be submitted directly with the office of Recovery
Officer, DRT-II, Delhi.

13. In case of default of payment within the prescribed period, the deposit, after deduction the expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Government Account and the defaulting purchaser shall forfeit all claims to the property or
the amount deposited The property shall be resold forthwith, after the issue of fresh proclamation of sale. Further the purchaser shall
also be liable to make good of any shortfall or difference between his final bid amount and the price for which itis subsequently sold.

—“°9°?‘

14. Property Description Reserve Price Earnest Money Deposit
Property bearing FLAT NO. F-02 (MIG) WITHOUTROOF RIGHT, | Rs. 18,48,750/- (Eighteen) | Rs.1,84,875/-(One Lakh Eighty
FIRSTFLOORREAR SIDE ONPLOTNO. B-5/4, DLF ANKUR Lakh Forty Eight Thousand | Four Thousand Eight Hundred

\VIHAR VILLAGE SADULLABAD, PARGANA-LONI GHAZIABAD | SevenHundred Fifty Only) | Seventy Five Only)
Schedule of auction is as under:-
Service of notice by all modes 16.11.2026

Inspection of property 25.11.2026 | From 1:00 pm to 4.00pm
Last date of receiving physical bids alongwith proof of earnest money and| 27.11.2026 | Upto 05.00pm
 uploading documents of auction agency portal
Date and Time of E-Auction: 01.12.2026 | Between 12.00 Noon to 1.00 pm
15. The Recovery Officer has the absolute right to accept or reject any bid or bids or to postpone or cancel the e-auction without assigning
any reasons.
Issued under my hand and seal of this Tribunal on this 03.10.2026.

1R (Archana Sehgal)
“..." Recovery Officer-1, DRT-II, Delhi

DCB Bank Limited

Corporate & Registered Office: 6th Floor, Tower A, Peninsula Business Park,
Senapati Bapat Marg, Lower Parel, Mumbai-400013, Maharashtra
Regional Office: A-Set House, 7/56, D.B.Gupta Road, Karol Bagh, New Delhi— 110005

E-AUCTION SALE NOTICE
[Under Rule 9(1) of the Security Interest (Enforcement) Rules2002]

E-Auction sale notice for sale of immovable Assets under the securitization and Reconstruction of Financial Assets and
Enforcement Of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rule,2002.
Notice is hereby given to the public in general and in particular to the borrower(s), co-borrowers and the guarantors in particular, by the
Authorized Officer, that the under mentioned property is mortgaged to DCB BANK LTD., The Authorized Officer of the Bank has taken the
possession under the provision of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002.
The property will be sold by tender cum public E-auction as mentioned below for recovery of under mentioned dues and further interest,
charges and cost etc. as per the below details:—

The property will be sold “as is where is”, “as is what is”, “as is how is”, “ whatever there is “& on a “No Recourse” basis
without any kind of warranties & indemnities.

DCB BANK

Sr. Name of 1. Reserve Price / Date of | Type of Amount Due
No. Borrower and 2. Earnest Money Deposit (EMD) |E-Auction| Possession
| 3. Bid Increase Amount
1. 1. MR HIMALYA 1.Rs.3000000/-(Rupees Thirty Lakh|18-11-2026| Physical |Rs.4799489.61/- (Rupees Forty Seven
KUMAR and Only), 2.Rs.300000/-(Rupees Three| & 11am - Lakh Ninety Nine Thousand Four Hundred
2. MRS KHUSBU Lakh Only), 3.Rs.25,000/-(Rupees | 12pm Eighty Nine And Paise Sixty One Only)
Twenty Five Thousand Only) Litigation details: NA

Details of Mortgage Property: ALL PIECE AND PARCEL OF House, Measuring 100 Sq. Yards, Comprising in Khewat no.105, Khatoni
No.196, being 3/79 share out of 3 Kanal 19 Marlas, situated at Mouja Darra Khera, Now Known as Sham Colony, Thanesar, Tehsil -
Thanesar, District - Kurukshetra, Owned vide Regd. Sale Deed no.7398 date 03-02-2014, Measured and bounded as under: North- 15'
Property of others / South- 1s' Street 10' Wide /East-60'- House of Gurdial /West-60'- House of Des Raj

2. MR. MO AYAN and | 1.Rs.1700000/-(Rupees Seventeen | 18-11-2026 Rs.1677279.03/- (Rupees Sixteen Lakh
MS. TABASSUM Lakh Only), 2.Rs.170000/-(Rupees | & 11am - Seventy Seven Thousand Two Hundred
TABASSUM One Lakh Seventy Thousand Only),| 12pm Seventy Nine And Paise Three Only)
3.Rs.25,000/-(Rupees Twenty Five Litigation details: NA
Thousand Only)

Physical

Details of Mortgage Property: ALL PIECE AND PARCEL OF PROPERTY BEARING EWS HOUSE NO. E-3/1447, ADMEASURING
AREA 34.44 SQ.MTS. SITUATED AT SHAHID NAGAR, TAJGANJ WARD, TEHSIL & DISTRICT. AGRA. WHICH IS BOUNDED AS
UNDER - EAST- 9 MT. WIDE RASTA & EXIT /WEST- HOUSE NO- E-3/1445 DUCT /NORTH- HOUSE NO- E-3/1449 / SOUTH-
HOUSE NO-E-3/1441 & ESTERS

3. |1.GURDEW CHAUHAN | 1.Rs.1600000/-(Rupees Sixteen [18-11-2026
and 2.SAVITA DEVI | Lakh Only), 2.Rs.160000/-(Rupees | & 11am -
One Lakh Sixty Thousand Only), | 12pm
3.Rs.25,000/-(Rupees Twenty Five
Thousand Only)

Symbolic  [Rs.2231057.69/- (Rupees Twenty Two
Lakh Thirty One Thousand Fifty Seven

And Paise Sixty Nine Only)
Litigation details: NA

Details of Mortgage Property: FLAT BEARING NO - 71A, (GROUND FLOOR), IN BLOCK-SK-II, HAVING AREAMEASURING 19.99
SQ. MTS., SITUATED AT SECTOR- 93, NEW OKHLA INDUSTRIAL DEVELOPMENT AREA, DISTRICT GAUTAM BUDH NAGAR
(U.P)-201301

4, MR SHASHANK 1.Rs.2400000/-(Rupees Twenty [18-11-2026| Symbolic |Rs.3295949/- (Rupees Thirty Two Lakh
KUMAR YADAV and Four Lakh Only), 2.Rs.240000/- | & 11am - Ninety Five Thousand Nine Hundred
REEMA YADAV (Rupees Two Lakh Forty Thousand [  12pm Forty Nine Only)

Only), 3.Rs.25,000/-(Rupees Twenty
Five Thousand Only)

Litigation details: NA

Details of Mortgage Property: ALL THAT PART AND PARCEL OF THE PROPERTY CONSISTING OF H NO 85 PART OF KHASRA
NO 248, VILL CHHAPROLAVINYAK ENCL II, TEHSIL DADRI, GREATER NOIDA, UTTAR PRADESH-201008

Inspection Date and Time:- of all Properties from 09-11-2026 to 13-11-2026 Between 11:00AM to 04:00PM contact to Mr. Lokesh Mittal -
Mo.No.-7042178870and Mr.Nikunj Mathur-Mo.No.-9818979116 between 11amto 6pm.

Date and time of submission of EMD on or before 17-11-2026 up-to 5Pm, with request letter of participation KYC, Pan Card, Proof of EMD at
emailid lokesh.mittal@dcb.bank.in and nikunj.mathur@dcb.bank.in

The intending purchasers/bidders are required to deposit EMD amount by way of Demand Draft ONLY favouring DCB Bank LTD.

TERMS AND CONDITIONS OF THE E-AUCTION

1) The properties are being sold on an “as is where is”,
of warranties & indemnities.

2) All Statutory Dues/Attendant Charges/ Other Dues including registration charges, stamp duty, taxes, etc. shall have to be
borne by the purchaser and the Authorizes Officer or the bank shall not be responsible for any charges, lien in encumbrances
or any other dues to the government or anyone else in respect of the e-auctioned property not known to the bank, the Bidder
is advised to make their own independent enquiries regarding the encumbrances on the property including Statutory
Liabilities, Arears of Property Tax, Electricity Dues etc.

3)(Contact T.Jaya Prakash Reddy, Mob. No: 8142000064 : Back End Office : 8142000066/63/62, Office mail Id :
info@bankauctions.in & Mail ld: prakash@Bankauctions.in at their web portal https://bankauctions.in/ on the dates as
mentioned in the table above with Unlimited Extension of 5 Minutes. Bidders are advised to detailed terms and conditions of
auction sale before submitting their bids refer to the link https:// www.dcb.bank.in/cms/showpage/page/customer-corner.

4) The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance,
which is mandatory for e-bidding, from auction service provider (4closure.com ), Mob. No: 8142000064, Back End Office:
8142000066/63/62, Prospective bidders may avail online training on e-auction from their registered mobile number only.

5) Online E-auction participation is mandatory in the auction process by making application in prescribed format which is
available along-with the offer/tender document on the website.

»owu » o

asiswhatis”, “asis howis” & on a “No Recourse” basis without any kind

Sd/-,
Date: 13.10.2026 Authorized Officer,
Place : Kurukshetra, Haryana, Agra, Ghaziabad, Uttar Pradesh, Delhi DCB Bank Limited

epaper.financialexpress-.cun‘. &

New Delhi
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SANGAL PAPERS LIMITED (CIN : L21015UP1980PLC005138)

REGD. OFFICE: VILL BHAINSA, 22KM STONE, MEERUT-MAWANA ROAD,
MAWANA, UP-250 401, PHONE: 9997708723
website: www.sangalpapers.com, e-mail: sangalinvestors1980@gmail.com

Notice to Shareholders ahout opening of Special Window

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/
1/3750/2026 dated January 30, 2026, Special Window has been opened
for a period of one year from February 05, 2026 to February 04, 2027, for
transfer and dematerialization (“demat”) of physical securities which
were sold / purchased prior to April 01, 2019 and rejected / returned /
not attended, due to deficiency in the documents / process or otherwise
and also in case where it could not be lodged for transfer before April 01,
2019 in the manner specified in said Circular.
The concerned investors may, accordingly, lodge/re-lodge the transfer
deeds and furnish necessary documents, duly complete in all respects, in
accordance with the said Circular, to the Registrar and Transfer Agent
(RTA) of Company. Details of Registrar and Transfer Agent are as under:
Mas Services Limited (Registrars & Share Transfer Agent) T-34, 2nd
Floor, Okhla Industrial Area, Phase-II, New Delhi-110 020 Ph: +91-11-
26387281/82/83, Fax: +91-11-26387384, Mobile:- +91-8929884917,
Email: info@masserv.com, Web: www.masserv.com. This intimation is
also being hosted on the Company's website www.sangalpapers.com.
For Sangal Papers Limited
Anant Vats
Company Secretary

Place : Mawana
Date : 12.10.2026
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MARUTI )¢ € suzuki
Hrefa gear sfear fafics

CIN: L34103DL1981PLC011375
goft. sraf: wie 5. 1, Yewd @39 A, IWT FA, 73 fAeef—110070
wIs: +91 (11) 46781000, www.marutisuzuki.com, investor@maruti.co.in
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POST OFFER ADVERTISEMENT UNDER REGULATION 18(12) IN TERMS OF SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS,
2011, AS AMENDED OF

ECS BIZTECH LIMITED

(“EBL”/ “TARGET COMPANY”/ “TC”) CIN: L30007GJ2010PLC063070
Registered Office: B-02, The First, ECS Corporate House, behind keshvbaug Party Plot, Off 132 Ft. Road, Vastrapur, Ahmedabad- 380015
Contact No.: +91 8980005048; E-Mail ID: secretarial@ecscorporation.com; Website: www.ecscorporation.com

1. Name of the Target Company ECS Biztech Limited

OPEN OFFER FOR THE ACQUISITION OF UPTO 53,44,313 (FIFTY-THREE LAKHS FORTY-FOUR THOUSAND THREE HUNDRED AND THIRTEEN) FULLY PAID-UP
EQUITY SHARES OF THE FACE VALUE OF % 10/- EACH (“EQUITY SHARES”), REPRESENTING 26.00% OF THE TOTAL PAID-UP / VOTING SHARE CAPITAL OF THE
TARGET COMPANY, AT AN OFFER PRICE OF 310.50/- (RUPEES TEN AND PAISE FIFTY ONLY) PER FULLY PAID-UP EQUITY SHARE (THE “OFFER PRICE”) PAYABLE
IN CASH, BY MR. RAKESH RAMANLAL SHAH (“ACQUIRER-1”") AND KOMAL INFOTECH PRIVATE LIMITED (ACQUIRER-2) (HEREINAFTER COLLECTIVELY REFER TO
AS “ACQUIRERS”) PURSUANT TO THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
REGULATIONS, 2011 AS AMENDED FROM TIME TO TIME (“SEBI (SAST) REGULATIONS”).

This Post Offer Advertisementis being issued by Beeline Capital Advisors Private Limited, Manager to the Offer, on behalf of Acquirers, in connection with the offer made by the
Acquirers, in compliance with Regulation 18(12) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011. The Detailed
Public Statement with respect to the aforementioned offer was published on Wednesday, August 05, 2026 in the Financial Express (English National Daily), Jansatta (Hindi
National Daily), Pratahkal (Regional Marathi Daily) at Mumbai, Maharashtra and Financial Express (Regional Gujarati Daily) at Ahmedabad, Gujarat.

multiplied by offer price per share)

2. Name of the Acquirer(s)and PAC Mr. Rakesh Ramanlal Shah (“Acquirer-1”) and Komal Infotech Private Limited (Acquirer-2)
3. Name of the Manager to the Offer Beeline Capital Advisors Private Limited
4. Name of the Registrar to the Offer: Purva Sharegistry (India) Private Limited
5. Offer Details
a. Date of Opening of the Offer Thursday, September 17, 2026
b. Date of Closure of the Offer Wednesday, September 30, 2026
6. Date of Payment of Consideration Friday, October 09, 2026.
7. Details of Acquisition
Sr. No. | Particulars Proposed in the Offer Document Actuals
1. | Offer Price Rs. 10.50 Rs. 10.50
2. | Aggregate number of shares tendered |53,44,313' 715
3. | Aggregate number of shares accepted |53,44,313' 715
4. | Size of the Offer (Number of shares Rs. 5,61,15,286.50 Rs. 7,507.50

5. | Shareholding of the Acquirers
before agreements
[Public Announcement (No. & %)

Nil Equity Shares constituting
0.00% of total paid-up/voting share capital of TC

Nil Equity Shares constituting
0.00% of total paid-up/voting share capital of TC

6. | Shares Acquired by way of Share
Purchase Agreement (“SPA”) dated
July 29, 2026 *

* Number

1,34,46,936 Equity Shares constituting
* % of Fully Diluted Equity Share Capital |65.42% of total paid-up/voting share capital of TC

1,34,46,936 Equity Shares constituting
65.42% of total paid-up/voting share capital of TC|

7. | Shares Acquired by way of Open Offer *
* Number

53,44,313 Equity Shares constituting
* % of Fully Diluted Equity Share Capital |26.00% of total paid-up/voting share capital of TC|

715 Equity Shares constituting
0.00% of total paid-up/voting share capital of TC
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8. | Shares acquired after Detailed Public
Statement
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» Number of shares acquired The Acquirers have not acquired any Equity Shares other than those acquired through SPA dated ;{fg;“;; = —= v =
i ; i tri ; p, AR, fiq =R i @RkRmr a9 | 13—10—2025
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9. | Post offer shareholding of Acquirers rfRmr TR
. ; it i it Ty 1 faRor ;e @ SR @ W AT B 9T AR BT AR e, WT GuRy @
Number . . . 1,87,91,249 Equm‘/ Shares .consntutmg . | 1,34,47,651 Eqwt)./ Shares lconstltutmg . TSk ST b <o, m?if?ﬁ%/q o ze, et ot o 5 0
+ % of Fully Diluted Equity Share Capital|91.42% of total paid-up/voting share capital of TC| 65.42% of total paid-up/voting share capital of TC it T A 41,81 T AER, TR AT 104/14,/2, 15, 16 T 17 /2 F 3, [ W@t I
10. | Pre & Post offer shareholding of the Pre Offer Post Offer’ Pre Offer Post Offer ??Wﬁ?@f; m # o %ﬁm%ﬁ ‘j,:; §%1$
Public <o : HuRi @1 9 A
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* % of Fully Diluted Equity Share Capital | Shares constituting Shares constituting Shares constituting Shares constituting _ 12-10-2026 B FFR )
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capital of TC capital of TC capital of TC capital of TC ey ﬁﬁﬁ%w%wmwﬁmf T T/ S T, S

1 Assuming full acceptance in the open offer.

Shares acquired under this Open Offer will be acquired by the Acquirer-1.

Company s listed and the registered office of the Target Company.

AND KOMAL INFOTECH PRIVATE LIMITED (“ACQUIRER-2")

2 Acquirers-1 and Acquirer-2 have agreed to purchase 1,15,00,000 and 19,46,936 Equity shares respectively under the SPA and the entire Equity
8. The Acquirer-1, Acquirer-2 and its Board of Directors, jointly and severally accept the responsibility for the information contained in this Post Offer
Advertisement and also for the obligations of the Acquirers laid down in the SEBI (SAST) Regulations, 2011 and subsequent amendments made thereof.

9. Acopy of this Post Offer Advertisement will be available on the websites of SEBI (www.sebi.gov.in) , BSE Limited (www.bseindia.com) where the Target

ISSUED BY MANAGER TO THE OPEN OFFER FOR AND ON BEHALF OF THE ACQUIRERS MR. RAKESH RAMANLAL SHAH (“ACQUIRER-1”)

MANAGER TO THE OFFER

BEELIA/E

Beeline Capital Advisors Private Limited

Registered Office: B/1311-1314, Shilp Corporate Park,

Near Rajpath Club, Rajpath Rangoli Road,

Sarkhej - Gandhinagar Hwy, Ahmedabad-380054; Tel. No.: 079 — 49185784
Email: mb@beelinemb.com; Investor Grievance E-mail: ig@beelinemb.com
Website: www.beelinemb.com; Contact Person: Mr. Nikhil Shah

SEBI Registration No.: INM000012917

REGISTRAR TO THE OFFER

Purva Sharegistry (India) Private Limited

Registered Office: Unit No. 9, Ground Floor, Shiv Shakti Industrial Estate,
J. R. Boricha Marg, Lower Parel (E), Mumbai - 400011;

Contact Person: Ms. Deepali Gaonkar

Tel No.: +91-22-4961 4132; Email Id: support@purvashare.com
Website: www.purvashare.com; CIN No: U67120MH1993PTC074079
SEBI Registration No: INR000001112

For and on behalf of the Acquirers:
Rakesh Ramanlal Shah

Sd/-

Place: Ahmedabad

Dated: October 12, 2026

For Komal Infotech Private Limited
Sd/- ~

Rakesh Ramanlal Shah

Director <
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24000051869 fasm fafar 12-10-2026 ®. 1,00,000/—

Tty & faeon: wie HoR IoiUE-4, SO TR w6R, 9§ H @R 9wy, o e & iRt %, wie
R 3-79, WAW TR 218 W ford, 1 &% 400 T Wi A 37.16 W 1" Hew, ¥ frew
TEEN e Wity fafee, T wgeeEe, dede dH, e M, SW wEe- 201102, fd @
ASEH, TF FET A, TF R, & /Ao 3R o A Wi 81 @ s w0 e
wIE FoR FSNUF-01, Y& FIE FoR JUF-03, S0 o FT Taft, wfem: wie JoR di-78.
HHFNOIHOU 01.05.2026, &. 20,73,552/— F. 6,30,000/—
23000034525’ T & P, T fafa 12-10-2026 . 63,000/
T feRun 'Rie FoR JSUh-03, TR WSS WAR, WS 1 SR and g, f 94 % i o,
e FoR T-132, WEA HeR 347, FTGehR &6 450 ot Wi AR 41.80 T HieR 2, Iot fRR Wewnd s
wffy fafiree, fa Tgeenee, dediel cH, e M@, SR 989- 201102 HHAM: Yd: WraRdy/se T,
afym: wile Fa U-133, S qEA 1 et g 30 wie S aew

HHFNSPHOUI FAR 01.05.2026, & 16,99,742/~ | ®. 5,70,000/~
21000015912 fafa 12-10-2026 ®. 57,000/-
Tt @ et ®e HoR-7, T e (Fed S ), 9 # iR, B9 % Rt % A, w@ie
HoR T-60 (9 W) R feeyd, i freR/ AgearE, T A, TS, S S9- 201102 FaE wREr
50 T T (41.805 o WeR) ¥, o U AewH, UF FEN FH, U R, Tk a0 SR U aeed
ot & 1 HEd: IR Wi FoR T-60 1 AW A, Y4@F 30 Wi HE T, S wie TR U-59, ufym:
e R U-57
HHFLAXHOU24000046925

“iiferen

“iifee

siifereh

TR g 14.05.2026, &, 22,92,602/- | . 11,80,000/~
ATEATH, TR fafr 12-10-2026 ¥, 1,18,000/—

Tty T freon: wie HeR THUH-02, Tedl Hie, WA @ e fewm (o wd % SR &), wie
o fi-42, TEN H-217 W fead T 1 79RO 450 7 Hie A 41.81 o Hew 71 7€ Yo few wewr
s wfif fafies, e agearrs, Teda de, R miymEme, Sw waw-201102 # 21 30 & JeEA,
T SR FH, T fohe, S Sfade/aeEn iR aradhH 8 | HEn: I Wie ol THUh-04/gERi i |e,
Td: W R THUH-01/wite FoR si-41, SfEw: 30 W HreT Tewh, UM wie Ho d1-43

HHFNSPHOU19000004440 T e 12.06.2026, &. 17,66,516/~ | B. 6,30,000/~
& HHFNSPIPL19000004628) Wg=t firam, freit fafar 12-10-2026 ¥, 63,000/~
wufw &1 feraon: wie FoR THuE-03, TER wivia @ freen fewm, v s Sh, wie FoR sfi-8, TR AR
234, ¥ foreR, Tita-Agearare, W 2R qedia o, M, SO 989 - 201102 (9 uRar 300 @it
e, A 27.86 i Hiex) WA IR wie FoR -7, gd: w@ie R 3-12, S wie Fa -9 #R 10,
afm: 30 He I qgF

HHFLAXHOU ‘ s 14.05.2026, &. 17,66,516/~ | . 6,30,000/—

siiferer

sitfeen
23000040185 WA WS, g wean fafar 12-10-2026 ¥, 63,000/~

wwfy o faerun: wie FoR THUE-3, qEd Ha (W A SiR) B % SR F W, TEedst, wie
FeR #fi-14, T FR 235, SR, dTHA 620 T T2 A 57.60 A Hiew, 1A forer Fehrl s
e, g Ageees, dedie o, foren miwEmETs - 201102, HEM: 9 25 Hie 9E Tew / ), ufm:
e FoR f-6 / TATH-1, IO Wie HeR -15 / TATH-2, TEO: wiie FaT fi-13
HHFGAZHOU21000012846‘

siiferes

01.05.2026, ¥%.12,64,834/- | %. 6,30,000/~

aifee are, fafr 12-10-2026 F. 63,000/~

wufe T faeRur wie e eiuw-2, IS, Ter S S, W SR (o e ), o ea
SARIHR % | THH FHaE TRAT 41.805 T WX (AT 450 T Fe) ¥ | 3 Uk TSEH, UH /ST T,
qmr@éaﬁ?qmﬁm@mmﬁa%lﬁwm%wﬁﬁﬂ%(sﬁmmesmwﬁw
) | el e fo, s frew, i e, T o qeda A, e miEme, 3w
TR-201102 1" HAE: IT: Fhe FoR TAH-01, T AL AR T 30 He et He, S wire Fow
94, afem: T T AR W TR TSHE-3

HHFLAXHOU TEAS YT AL
22000029880 Wit o, Wl v

sifes

14.05.2026, %.14,67,323/~
fafar 12-10-2026

. 6,00,000/-
. 60,000/~

Tty T fraon: Wi FoR THTH-04, TEel Wi, 9 i W o @R (ReEed), o o % afeR,
TAES, Tl FaR T-94 (WS 342.00 T HIZ) W a1, W AR 348, 1A FeR Wewhrl e |t
hﬁé@ww TR AR, T SR e miErers, 3 gaw-201102 # ford; 3w v dew,
TF I TH, UF R, T SR, TN SR A € | wie FoR U-94 H Hm: IR-30 Wie W
TEH; To: wie 7R T-95;

wiitreha afuerd @1 foeron: W o some s

W W 8802270415 e AER: ershad.ali@herohfl.com

fslt W 30.10.2026 % wTe fRlt off famr fremfeq & SToftl @dier ot v W@ T

TR =T WA faftde % wiftga s & w9 H sreietarert 7 QR S, 2002 AR 13(4)
% e STfEd Wara( ) i Fee o e € | e Sl St ween e F wed e v fea
| Ay, ST ST 1 g fR ST e € R SR sfeafea gfiya ofa(at) Fe g & e g,
THUEURYS % A Wewd vl o ST e 3 o Sucted €, dfh THUeehue % SR i el Sl
2 S R ST e oft ¥ o @ % SR W R S Wk |

Froft wifr 2 mem & wufa 1 et % g wee fem g o frefatad §0. ol |@f % mem & fe
'Self @ S R SR S Fw oft ¥ 9 ¥ SR W Ei | 50 YR, R At sl st 6 A
St 2. St gfs Al 25 T T Rfba 9o F A %, 15,000 (¥ HEE BN HH), 25 @ 9 50
A T SR qed & Y %, 25,000 (T TEAE TSR HH), SO A H 1 FAS qH AR TA F
o 7. 50,000 (¥TF T TSR W), 1 FAS § 3ifurek smfaa gea F fAw . 1,00,000 (¥ wF
) B3, TR A 1 Al # i % U Tauawua i hwen i it w9 e we
feam X farskt g T 25% 3R WEF a2 15 fA F e Al s w20t 4, shar w smee F
e FEATA A T 10% S FAT 20T, T TG ©e (2) F ATAR SO B S Al 25% AR F
e womEfTa fFan SO 5, ST @ (2) % ded SEvasE AR F PAE wH F fawa w1 W,
S & T YA H TS AR F 10% Ted T8et F YA i T A e A S | 6, TATATHTA
BRI BT F YA I WHHR 7 F Fi Al H, A 1 7 10% A A6 F | s H w
forn feRt =t o oo o) & S| 7, Fof h wel Hiser o) e SRR 3 | S S @ g, 9w
9 TATHUHT I I & A1 A | Wi sifreh/aiad Aer R off R et 3 e sienl A
% form forelt oft aee & Formier =& 2 8. s 1 ol WY % fo wofa (Fsft wfa & wrem & ft
& Ted) & Heife Wt weqeli W sfaa wRem e wfe | s ae # 56 dey # wtga sifreryafam
TER o REel g e A T THIR Fal M 1 9. TATHAUHUS {1 HE FROT qAC T F R off
AT Y SREARR FEA T SAER G @ 1 10. Th @ e gl % Ae #, Taeeewed
ITAAH WA HI TERR FOM AR TS TG B AR F TACAURUS F e HE Qe T fme
ST 11, % TE S SRRy T % AU ok S e yga e % e mfgd
SR § HOF T FHA § 1 12. TR HI O B TG F Hew F wh e ggd, wolie 3o 3w
I T, Y, Yook de w21 13, forsht Tl s/t & wree % orgar 2t 14, Tofa
% fereror @i wfa @ % fou 4 339 37l ershad.ali@herohfl.com/ 8802270415 3R 3R fifz/
9711522275/ shekhar.singh@herohfl.com # Fua &% |

ITAH FHIQR/FFRA MR F U 13(2) F TEd A G # fearad qfen w5 g e @ fafa
| A A AR o & W H % o giea e s 8, sren wofv w5y el w@f % e & amn
S SR 9 Sk A, Al A &, FoeR T H M <A AR A W age b S |

ot % ferega P siR ot % forg, o €A1 el WA fafre (afigg 3eR) # JeEe A

s h

www.herohousingfinance.com ™
other-notice # T T ffeh T W |
fedic: 13.10.2026

wom: feeft-nad.

https://uat.heroh

nce.in/hero_|]
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